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IN THE'CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY -BENCH

0.A. NO: 512/92 T 199 o
L xipEbNe ‘ '

DATE OF DECISION 17941992

Ramkrishna T. Redke _.' Petitioner
Shri A.5. Jaiswal Advocate for the Petitioners
Versus

Gevernment of India & 2 Others, Respondent

shri Ramesh Darda | _.. Advocate for the Respondent(s)

-

CORAM:
The Hon'ble Mr, JUSTICE S.K. DHAON, VICE CHAIRMAN.

‘The Hon'ble Mr, M.Y. PRIOLKAR, MEMBER ().

1. Whether Reporters of local papers may be allowed to see the
Judgement ?.

2. To be referred to the Reportexr or not ?

3. Whethertheir Lordships wish to see the fair copy of the
Judgement ? :

" 4, Whether it needs to be circulated to other Benches of the

Trlbunal ?
A ( VICE éi%IRMAN")
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BEFORE THE CENTRAL OMINISTRATIVE TRIBUNAL
BOMBAY BENCH, CAMP AT NAGPUR.

O A 512/92.

Ramkrishna K. Redke. .+ Applicant.
Vs.
Government of India & 2 Others. .« Respendents.,

Ceraa : Hon'ble Shri Justiee S.K. Dhaon, Vice Chairman.
Hon'ble Shri M.Y. Prislkar, Meaber (A).

Appearances:

Shri A.S. Jaiswal, Counsel
for the applicant.

Shri Ramedh Darda, Cpunsel
for the Respondents.

ORAL JUDGMENT : f Date: 17.9.1992.

| Per : Hen'nle Shri'S.K. Dhaon, Vice Chairman

The applicant had been eonvicted in a criminal
&~ grial by Competent kCaurtS:éw%hat sccount his serviees i
done away with, The:@rder whereby he has bheen dismissed
from serviee is heing impugned in the present applieation.

2 A reply has bheen filed on behalf »f respondents.

Shri R. Darda 1earne€ Counsel for the respendents and

. ¢,/ Shri Jaiswal learned Counsel for the applicant hastheen
heard.
Se The snly ground urged is that,since the applicant

has preferred an appeal before the High Courpt against the
& order of the trial Court, cenvieting the order of dismissal
shsuld net nhave been passed., Under the relevant Rules the
autherity concerned had the jurisdietisn te pass such an |
order even during the pendeney of the appeal., It is well
o settled that the mere filing witg:%he appeal does net pht
¢ under sugpensian the srderlef appeal,aga%ﬁstrfhe srder is

§WV
s~only put) jeopardy, eve It

will be spen te the applicant to apprsach the au thority

~ coneerned for his reinstatemen}i?/'ﬂﬁi Covmmidiin v sod aaide_
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0 A 512/92,
Ly The application is dismissed suumarily.
5 e There shall, be n» order as to costs,

/I '
- ( S.KmégaAON

—
( M.Y. PRIOLKAR )
MEMBER (4). ! VICE CHAIRMAN.
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